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Open Court

CcNTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH : ALLAHABAD

PDriginal Applicagtion No.953 of 1997
Thursday, this the 24th day of July, 2003

Hon'ble Mre. Justice R.R.K. Trivedi, V.C.
Hﬂr!. bla Hr- DlRI Tiuaril A-nr

Bhaat Ratan S/o Shri Lal Chand
'working as Phone Mechanic Undsr

S.D.E. (Electricals), C.T.0., Agra,

R/o 3199, Ram Bazar, Morigate,

pelhi.-110006. - Applicdnt.

(By Advocate : Shri M.K.Upadhyay. )
Versus

1. Union of India,
through the Secrstary,
Ministry of Telecommunication,
Sanchar Bhawan,
New Delhi.

2e Chief Geansral Manager,
Telecommunicgtion,
U.P. Telecom,
western Zone,
pehradune.

3e Gensral Mangger,
Telephonss,
Rgran

' Chief Superintendent
Central Telegraph
gffice , ﬁ
Agras - Respondentse.

(By Advocate : Shri A. Mohiley)

ORDER (ORAL)

_By Hon'ble Mr. Justice R.R.K. Trivedi, V.C.

By this applicgtion filed under Section 19 of A.T.

< A
Act, 1985, the applicQnt has prayed for diredgtion to
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respondent to promote the applicgnt to the cadre of Telecom

Technical Assistant for which he has already passed the

. A\
prescribed screaening test. Pregently the applicgnt
serving as Wiremgn., It is not digputed that the apppicgnt

o/
is group ‘'C°* smployee and his services >  has been absorbed

LS
in the B ,3.N.L. Jis a corporation.

2 It is submitted that Central Govwt. has not

issued any notificgtion under Section 14 (2) of A.T. Act,

1985 conferring jurisdiction of t his Tribunal to hear

the case of BSNL. The legal position in this regard is

well settled by the Judgment of pivision Bench of Delhi

High Court in CWP No.2702/01 R.G.%Yerma Vs. UCI & ors. and

by the judgment of Mumbai High Court inm CUP N0.2112/02 in BSNL

Us. A.K.Patil and othars etc.

3. The DA is accordingly dismissed as not mgintainagbla,
No order as to costs. The applic nt may raise his grievVance

be fore the appropriate forum.
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Mem bar=4 Vice Chairman
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